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y filing this O.A. under Sectii* 19 of the 

Mnii*istrative Thibu*al Aet1185, the A;licaat, 

a retired Overseer Mails has rais 	a rrievance 

that his pension has net been fixed prperly ( as a 

result of which he is getting a zess amount of 

monthly peasi.a). 

0 !ie has also challenged the direction of the 

Respondents to deduct an amount .f Rs.17,41/ from 

his DCRG. It appears unle r Annexure-A/2, the 

Applicant has pre ferred an appeal be fire the CPI4G, 

Crissa.* 26.8.4. It is the positive case of the 

Applicant that alth,uh more than a year has been 

lapsed in between, the Appellate Authority/CPMG 
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Orders of the Tribunal 

Orissa has net yet redressed his grievanc 	as 

raised in his appeal/representation under Maexure.Jy 

dtd.26.8.4. 

() Ii the aforesaid premises, after hearing Mr.T.Rti 

Ld.C.uflSel appearing for the Applicant and r4r.U.B.M.-

hapatra,14. Sr. StIncli*g Counsel representing the union 

of Iwiia.n whom a copy of this O.A. has already been 

served)this case is disposed of with a direction t. 

the Respondents (especially the Res..1/CPMG,Orissa, 

hubaswar) to closely e,tamine the grievance • f the 

Applicant (pertaining to fixation of his pension and 

deduction of ratuity) as raised in his representa* 

unddr An*exure-Pj/2 and in this O.A., within a perd 

.f 6e days from the date of receipt of a copy of tis 

order. 

11) While disp.siaq of this case, literty is also 

hereby granted to the Applicant to make a further 

representation to the CPMG,Orissa, hubaneswar within 

a period of next IS days. 

() Send copies of this order to the Respondents 

al.ng  witfis' and free copies of this order be 

also handed over to the Counsels appearing fr both 

the parties. 
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